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I THE CENTRAL ADMINISTPATIVE TRIBUN..L, JATPUR BEZNCH, J-IF0R.

0A 553 /94

AP JTUN DAS ATMNAMI oo o APPLITANT .
V/s.

UNION OF IMNDIA & ANE. ee o PESPOMTOERTS .

CORAM:

1y, MEMEBER (J).
Ival, MEMBER (A).

HON!

BIE My, ¢
HON'RBLE

Foer the Applicant cee SHRI £.,7. JAIN. .

PEP. HOM'ZLE M GOPL FRISHNA, MEMBER (J).

prlicant: Arjun Das 2imnanil has, in this application u

gy

12 of the AAminiziratisve Tribunals Act, 193%,

z

.

2llenged the

order of transfel dated 13.10.%1 (Annerure A-1), by which he

-
=

was transferved from Agre Fort to Laltheri on the post of Heead

2. e have heard the lzarpned counsel for the applicant. The

notices izsued o the respondents hiave alrsady keen acrved

since a vVakalatnama has neen filed on thelir Behalf, bt none

that the apolicant weing the Joint Secrstary of the Western

2. The tirangfer order his Lszn cssailad mainly onthe groand

pailwy Masdoor Sangh, Agra rort, wasd picked for trinsfer from

Agra Tort €0 a distant place vithout any exigency <f zcrvics

and withzut arny administrative reazon. It 13 alsc conkernde
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that he could not be tran rred wit hout the oo

Trale Umicn and withoat das notice o the Union in terma of

a circular ¢of the Vestern Rallvay dated 29.4.92, which haa
been talen on record. The applicant has alrzady made a

reprasentation ©o the concermsd authority vide Armexurs 2.0

4, In the ciroumstances, we direckt the respondents L0
examine ths representaticn of the applicant and dispose of
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gamz in zcoordencs with the ralesz, iaftrictions and guidelines

of

M

onn the sulbject within 5 pericd of cne monkh fFrom the Jdak
reczipt <f a copy of this order. The respondsnts are further
dAirected not o give effect 0 the ilmpug ned ordsr of tranzfzr
£il)l =3 decision ig talen on his representation.

5. The Ok 3tards disposed of ag alkbove, with no order 32 to
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2 L oHOUID T AL) ( COFAL: 'FISHIA )
MEMBRER (2) CMEMBER (J)



